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INTRODUCTION

I, the Chairman of the Committee on Government Assurances, autho-
rised by the Committee, do present on their behalf this Seveath Report of
the Committee on Government Assurances.

Sittings of the Committee (1983-84)
2. The Committee (1983-84) was constituted on 1 June, 1983.

. 3. The Committee has held five sittings so far on 7 July, 8 and 9
September, 25 October, 1983 and 7 January, 1984,

4. At their sitting held on 7 January, 1984, the Committee considered
and adopted their draft Seventh Report. The Committee also undertook on-
the-spot study tour to Calcutta and Bombay during September, 1983.

.5. The Minutes of the aforesaid sittings of the Committee form part
of the Report except that of the First sitting held on 7 July, 1983 which
have already been appended to the Sixth Report and the Minutes of the
Secona sitting held on 8 September, 1983 which will be appended to the
Eighth Report.

6. The conclusions or observations of the Committee are contained in
the succeeding Chapters and in the Minutes appended to this Report.

7. The Committee wish to express their thanks to the officials of the
Ministry of Agriculture and Department of Petroleum (Ministry of En-
ergy) who appeared before the Committee and for placing before them the
material and information the Committee desired in conmection with the
examination of the implementation of certain Assurances.

8. The Committee also wish to express their thanks to the officials of
the Ministry of Tourism and Civil Aviation and Labour for making tour
arrangements at Bombay and for placing before them the materfal and in-
formation, the Committee desired during tour.

New Deumr, SONTOSH MOHAN DEV
January 7, 1984, Chairman,
Pausa 17, 1905 (Saka). Committee on Government Asgsurances.

W (v)



REPORT

1. REVIEW OF PENDING ASSURANCES OF FIRST TO TWELFTH
SESSIONS OF SEVENTH LOK SABHA

During the First to Twelfth Sessions of the Seventh Lok Sabha, 5523
assurances in all were culled out from Debates (Parts 1 & II). Out of these
assurances 5080 assurances have been implemented.  These figures take

into account the latest statements of implemented assurances laid on the
Table of Lok Sabha by the Minister of Parliamentary Affairs on 20 Decem-

ber, 1983,

II. REQUESTS FROM GOVERNMENT FOR DROPPING OF ASSU-
RANCES

2. At their sitting held on 25 October, 1983, the Committee considered
‘the requests made by Government for dropping of the following two as-
surances: .

(i) Assurance given in reply to USQ. No. 823 on 24 February,
1983 regarding bridges under inter-State or Economic Impor-
tance in Orissa.

(ii) Assurance given in reply to USQ No. 854 on 25 February,
1982, regarding Inhuman treatment meted out to Indian Em-
bassy employee in Islamabed.

The Committee after going into the reasons advanced by Government
for dropping of these assurances agreed that the assurances might be drop-

ped.

I1I. REQUESTS FROM GOVERNMENT FOR EXTENSION OF TIME
FOR IMPLEMENTATION OF ASSURANCES

3. At their sitting held on 25 October, 1983, the Committee considered
the requests received from Ministries of Defence, Education and Culture,
Social Welfare, Sports and Energy for extension of time for implementation
of 21 assurances pertaining to Second to Ninth Sessions of Seventh Lok

Sabha in accordance with the guidelines laid by the previous Committes
at their Sixth Sitting held on 11 January, 1983.

4. The observationslrecommendations of the Committee in respect of
cach case have been given under the relevant item of the Minutes of the

<itting held on 25 October, 1983,
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IV. EVIDENCE OF THE OFFICIALS OF VARIOUS MINISTRIES.:
(i) Minigtry of Commerce

. 5. The evidence of representatives of the Ministry of Commerce was
held on 8 September 1983 on 4 pending assurances given in reply to USQ.
Nos, 5584 on 26.3.1982, USQ. No. 8194 on 16.4.1982, USQ. No, 9331
on 23.4.1982 and USQ. No. 9351 on 23.4.1982. Further details about
these assurances are being given in the Eighth Report of the Committee.

(ii) Ministry of Agriculture.

6. The evidence of the rcpresentatives of the Ministry of Agriculture:
was held on 9 September, 1983 on the two pending assurances given in
replies to USQ. Nos. 105/17-8-81 regarding Conference on role of forest
in tribal economy and 6909/5-4-82 regarding cases of illegal encroachment
pertaining to that Ministry, during the Sixth and Eighth Sessions of the
Seventh Lok Sabha, respectively.

7. During his evidence, the representative of the Ministry conceded
that the opportunity to appear before the Committee had given rise to
some awareness all over the Ministry that the work pertaining to imple-
mentation of the assurances had to be taken up seriously. Department of
Agriculture was a very big Department and unlike many other Ministries
its activities were concerned with the State Governments. The Department
gave guidance and assistance to the State Governments and most of the
questions asked in Parliament pertained to the agencies which werc under
State Governments. Implementation of all forest programmes was done
by the State Governments and the Department of Agriculture depended
upon the State Governments for the supply of information which took a lot
of time. He admitted that there had been g lapse on the
part of the Ministry to the extent that the information already collected
from most of the State Governments could have been passed on to the
Department of Parliamentary Affairs for being laid on the Table of the
House in part implementation of the assurance. The Ministry had since
passed on all such information to the Department of Parliamentary Affairs
on the preceding day.

8. Asked to explain the reasons for not sending requests for extension
of time for the implementation of assurances before the due date, the
representative of the Ministry stated that in June he had issued orde.rs
in his Ministry for rcviewing the cases of pending essurances to be dis-
posed of within three months followed by reminders in July and August.
The Department as such was very serious that the assurances must be
foMilled within the prescribed time but the Department had to depend on
the State Governments and to expedite collection of information it had
since been decided to send an officer personelly to collect the informa-
tion from the State which was long overdue.



9. Asked whether there was a cell in the Ministry to look after the
work relating to implementation of the assurances, the representative of
t.l'xe Minsstry stated tha; therc was a centre] cell — a coordination divi-
sion — in which the position about the assurances pending in the Ministry
for more than three months was reviewed. The necessary information
was compiled in that ccll and was placed before the meeting of the
senior level officers for their consideration. The divisional heads also
discussed about these pending assurances at their own level every month
and action was taken to compilc information accordingly. However, in-

spite of all these precautions, some delay had occurred in the full imple
mentation of the assurance.

10. Explaining the position about assurance given in reply to USQ 105
17-8-81, the representative of the Ministry stated that complete in-
formation from Tripura had not yet been received. Some information
was received from Tripura as far back as in December, 1981 but that
was not complete. S0 u number of reminders were sent to that State for

" furnishing the complete information. The same had not been received
so far.

on

11. Regarding delay in secking extensions of time, the representative
of the Ministry stated that as far as USQ, 105 was concerned, 9 exten-
sions had been sought so far, In case of 5 such extensions, the Min-
istry had addressed the Department of Parliamentary Affairs before expiry
of the date of previous extension. But there was delay in the communi-
cation from the Department of Parliamentary Affairs reaching the
Lok Sabha Secreteriat. However, while writing to the Department of
Parliamentary Affairs in the matter, a copy of tho communication was
“also sent to the Lok Sabha Secretariat in some cases. However, it was
a fact that Department of Parliamentary Affairs took some time in send-
ing the request for cxtension of time to thc Lok Sabha Sccretariat. He
assured the Committec that steps would be taken to see that such 2
situation would not recur. In case of assurance given in Teply to USQ.
6909 on 5-9-1982. the represcntative of the Ministry stated that till Sep-
tember 1982, no reply had been received from States of Bihar, Jammu
and Kashmir. Madhya Pradesh, Meghalaya, Orissa, Rajasthan and Tamil’
Nadn. He had written a personal letter to the Chief Secretary of

these States by name on 4 September, 1982, the relevant extracts there-
from read as follows:-

“Since information in this regard was not readily available, an as-

N surance was given to the Lok Sabha. This assurance was tO
be fulfilled latest by Sth July, 1982. For want of inform;a-

tion from & few States including yours. the infofimation P

respect of your State has not been received in spite of our

tslegrams dated 3 March, 1982, 23 April. 1982, 28 May,
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1982. 19 July, 1982 and the D.Q. letter of even number of
August, 1982."

“As the matter has been pending before the Committee on Gov-
ernment Assurances, it is essentia]l that the requisite infor-
mation should be sent to us immediately and telegraphically
and not later than 20th of September, 1982.”

The relevant extracts from latest communication sent by the Secretary
of the Ministry read as follows:—

“I shall be grateful if you could arrange to send the reply imme-
diately. If no reply is received, by 20 September, 1982, it
will be presumed that the State Government has no case lO
report and the Lok Sabha will be informed accordingly . ”

Tn spite of above communications, no information had been received
from the State.

It was, therefore, presumed that the concerned States had no informa-
tion to give. As such, in the foot-note of the implementation statement
it - had been stated that no information had been received from such and

such States.
. (iii) Ministry of Energy (Departmens of Petroleum)

12. The evidence of the representatives of the Ministry of Energy
(Department of Petroleum) weas also held on 9 September, 1983 regard-
ing discrepancy in Hindi and English versions of reply given to USQ. 7065

on 12-4-83.

13. Tt was pointed out by the Committee that as many as 56 assur-
ances were pending implementation so far as the Ministry of Energy was
concerned. This showed that the work relating to the implementation of
the assurances was not being attended to seriously by the Ministry.

It was also pointed cut to the representatives of the Ministry that
as per procedures, when a question was asked in Hindi or English, the
answer in Hindi or English was considered as the main answer. In the
present case, the question was asked in Hindi. In English version of t.he
answer an assurance had been given, In the Hindi version !\orwever while
an assurance was given a statement giving the information was also
appended . Subsequently, when the discrepancy was pointed out by the
Lok Sabha Secretariat the statement laid along with the reply to the Hindi
version was sought to be withdrawn. From the st.sau.\.mznt appetgded tt;
Hindi version of the reply and the statement laid in- 1mp1§:mcnta_non o
{he assurance it appeared that there were certain diﬂerenees in the mforma:;
tion given. The Committce. wanted to know how thig had happened an
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who was the officer responsible for not checking the answer properly before
it was laid on the Table of the House. y ’

14. The representative of the Ministry stated that the Ministry was
aware ‘that the assurances which were given on the floor of the House
had to be disposed of in time. He assured the Committec that this
would .be looked into and the work attended to properly. He informed the
Committec that therc was an arrangement in the Ministry for a regular
review of the pending assurances and the latest position would be inti-
mated to the 1.ok Sabha Secretariat.

15. Explaining the position with regard to the discrepancy in the Hindi
and English versions of the reply to the question, the representative of
the Ministry stated that when the answer to the question was prepared, a
statement was prepared on the basis of information which was available
in the Ministry. This information had not been collected from the States,
but from 3—4 oil companies. The sectionof thc Ministry in which the
reply was prepared felt that the information compiled by them
appeared to be correct. But wheén the draft answer was being
put up to thc Minister, the officer concerned felt that perhaps there
was some discrepancy and the information needed to be verified
again. In order to save time, the Ministry decided that answer to the ques-
tion both in Hindi and English version should be in the form of an assu-
rance. When the answer was sent for translation, the statement should
have been removed from the answer but was not removed and that section
inadvertently translated that also. The mistake was not detected before
sending papers to Parliament and it could only be detected on receipt of
a reference from the Lok Sabha Secretariat on 10 June, 1983. Therefore,
a communication on 14 June was sent by the Ministry to the Lok Sabha
Secretariat that the statement attached in Hindi version of the answer
should be removed. In following this procedure a discrepancy was found
as there was a regular procedure for correcting the answers and the pro-
cedure as laid down in para 1.41 of the pamphlet ‘Procedure to be fol-
lowed by Ministries for Parliamentary work’ should have been followed
by the Ministrv. The representative of the Ministry expressed his regrets
for the clerical mistake in the Ministry and admitted that there was cer-
tain laxity in supervision by the officers concerned in this regard.

16. The Committee pointed out that sufficient time was given to the
Ministries to prepare replies to the questions and preparation of answers
to questions should not be -taken lightly and casually. ‘ .

17. The representative of the Ministry while reiterating that a mistake
had occurred due to clerical error and laxity by the supervising offic~re
-expigined that adequate attention was alrcady paid to the preparation of
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replies to the questions which were received in the Ministry: Within the
time that was available between the receipt of the notices of questions and
the date on which the questions had to be answered, all efforts were mada
to furnish the information that was sought for. It was only when the
Ministry was not in a position to furnish the information asked for in the
question, an assurance had to be given. Efforts were also made to imple-
ment the assurances in time. All pending assurances so far as the Depart-
ment of Petroleum was concerned were looked into with utmost serious-
ness and earnestness and the Department would implement all pendmg
assurances speedily.

18. In reply to a question, the representative of the Ministry clari-
fied that the responsibility for the discrepancy should not be fixed on cleri-

cal staff only but higher officers should also be made responsible for the
same.

V. ON THE SPOT VISIT OF THE COMMITTEE TO CALCUTTA
AND BOMBAY

19. The Commitiee undertook tour to Calcutta and Bombay for on the
spot study during September, 1983 in connection with the implementation
of assurances given in reply to:

(i) USQ. No. 8194 answered on 16-4-1982 regarding import -ot
stainless steel during the 1981-82;

(ii) USQ No, 9331 answered on 23-4-1982 regarding import of
stainless steel angles by private importers under OGL;

(iii) USQ. No. 9351 answered on 23-4-1982 regarding irregulari-
ties in import of steel;

(iv) Calling attention dated 3-3-1982 regarding prounding of two
Bocings of Air India in Bombay.

~(v) USQ. No, 1034 answered on 26-2-1982 regarding harassment
of OK. Passengers at Bombay Air Port; and

(vi) USQ. No. 5832 answered on 5-4-1983 regarding loss suffered
by ancillary industries as a result of Bombay textile strike.’

During tour to Calcutta and Bombay the Committee also took the

opportunity of meeting the State Legislative Assembly Commitees on
Government Assurances of West Bengal and Maharashtra for an informal
exchange of views.
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VL. MEETING WITH VISITING COMMITTEES OF STATE
LEGISLATURES DURING THEIR VISIT TO DELHI

20. The Committee held informal discussions on matters of mutual
interest with the visiting Assurances Committees of Karnataka and Tamil
Nadu Legislatures on 15 November and 6 December, 1983, respectively
in Parliament House Annexe.

VII. POSITION OF PENDING ASSURANCES PERTAINING TO
SIXTH AND SEVENTH LOK SABHA

21. A statement showing the position of assurances pertaining to 6th
and 7th Lok Sabha pending implementation by the Government as on
22-12-1983 is given in the appendix.

The Committee would like the Ministries/Departments concerned to
make a critical analysis of these assurances 60 as to implement them with-
out any further delay.

VIII. RECOMMENDATIONS/CONCLUSIONS

22. The Committee are uphappy to note that the Ministry of Defence
meither implemented the assurance given on 3 July, 1982 in reply to
UMQMonNo.M%mquMdﬁmtuhpb
mentation of fhe assurfance in spite of the fact that the assurance was to be
tmplemented within three months from the date on which the assurance was
given, Similarly, the Ministry of Education and Culture and Department of
Sports neither implemented the sssurance nor sought extension of time for
the implementation of assurances given in replies to Unstarred Questions
mentioned at SI. Nos, 2, 3, 4 and 10 of Memorandum No. 50 appended to
Mimutes of the sitting of the Committee held on 25 October, 1983 before the
expiry of the date by which each of these assurances was required to be
impiemented, The Committee would Eke the concerned Ministries to go
into these serious lapses and take proper steps to ensure that such situation
did not arise hereafter. The Committec have time and again emphasised
that the Ministries should keep carefull watch on the implementation of
assurances and wherever it was not possible to implement an sssurmce with-
in the prescribed period of three months or within the extension granted for
implemcntation cf the assurance, they should move the Department of Parlia-
mentary Affairs for applying for extension of time sufficlently hefore the
due date not forgetting thet that Department slso needed some thme fo
make the formal request to the Committee. With this end in  view, the
Committee once again stress that the machinery available with each Minls-
try/ Department should be so geared up as to obviate the possibitity of amy
delay either in implementing an assurasice or seeking fimelv extension of
time for its implementation.
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23. The Commiitee regret to note that there had been a lapse on the
part of Ministry of Agriculture to the extent that the information already
collected from most of the State Governments in respect of assurances given
in reply to Unstarred Question Nos, 105/17-8-1981 and 6909/5-4-1982
wis not laid on the Table of the House in part implementation of thesa
ssgurances. The Committee. in this connection, would like to draw the
aftention of all the Ministries/Departments to their recommeandation
contained in pama 6 of their Fifth Report (Seventh Lok Sabha) which
inter alia reads as under:—

“

... in all such cases where part information collected by the
Ministries can be laid on the Table without having any effect
on the information to be laid on the Table later on, the avail-
able information should be laid on the Table of the House in
part implementation of the assurance in convenient batches.
At the same time Ministries should continue to make all
endeavours to collect the remaining information also well in
time and lay the same on thc Table of the House.”

24. The Comnittee are greatly perturbed to note that there was serious
hpeonﬂ.epmofu:enemmemofremlmmmwmmmm
in Hindi and English versions of the reply given to Unstarred

Question No. 7065 on 12-4-1983 by the Minister of Energy in-as-much s
the Hindi version of reply contained on the onc hand an assurance that
information would be colected and laid on the Table of the House and on
the other a statemont giving the information sought in the question . .was
laid on the Table, The Committee do not feel convinced that the discre-
pancy creeped in only due to clerical error and laxity on the part gt the
supervising officers. The Committee feel that instead of attaching the im-
portance which answer fo be given to a question deserves, the Hindi ver-
sion of the reply was dealt with in a very casual manner and the higher
officers did not care to check the information beforc sending the same to
Lok Sabha Secretariat. Even after the reply was treated as laid on - the
‘I'able, none of the officers of the Ministry could detect the mistake and
it came to the knowledge of the Ministry ontv when it was detected and
pointed out by the Lok Sabha Secretariat. The Committec need hardly
emphasise that when replies to the questions are sent to the Iok Sabha
Secretarint, they should be carefully and meticolously checked by some
senior -level officers to ensure that they ave complete and accurate in ofl

Tespects,

NeEw DELHI; SONTOSH MOHAN DEV
January 7, 1984 Chairman

Paum 17, 1905 (Saka) Committee on Government Assurances.
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. 2 The Committee first ook evidence of the ‘representatives of the
Ministry of Agriculture on the

two. pending assurances given i i
to USQ Nos. 105/17-8-8J rega ng given in replies

051" rding Conference on role of forest in tribal
economy and 6909i5-4-82 regarding cases of illegal encroachment per-

taining to that Ministry, during the Sixth and Eighth Sessions of ¢t
Seventh Lok Sabha respectively, ¢ one of the

3. At the outset, the Chairman drew attention of the witnesses to the

provisions of Direction 58 of the Directions issued by the Speaker, Lok
Sabha under the Rules of Procedure and Conduct of Business in Lok
‘Sabha.

.

4. The Cheirman drew the attention of the representatives to the re-
commendation contained in the last report of the Committee that the
Ministrieg should set up ceils to watch that the assurances which were
given on the floor of the Parliament were implemented quickly and prom-
ptly. The Chairmen pointed out that there were 31 assurances from 1981
to 1983 pertaining to the Ministry of Agriculture which werc still pending.

The Chairman thereafter asked the Secretary of the Ministry to ex-
plain the position regarding pending assurances,

5. The Secretary of the Ministry stated that the opportunity to appean
before the Committee had given rise to some awareness all over the
Ministry - that this work had to be taken up seriously. Department of
Agriculture was a very big Department and unlike many other Minis-
tries its activities were concerned with the State Governments. The
Department gave guidance and assistance to the State Governments and
most of the questionis asked in Parliament pertained to the agencies
which were under State Governments. Implementation of all forest pro-
grammes was donc by the State Governments and the Department of
Agriculture depended upon the State Governments for the supply of in-
formation which took a lot of time. He admitted that there had been
some lapses on the part of the Ministry to the extent that the informa-
tion already collected from most of the State Governments could have
been passed on to the Department of Parliamentarv Affairs for being
haid on the Table of the House in part implementation of the assur-
ance. The Ministry had since passed on all such information to the
Department of Parliamentary Affairs on the preceding day.

6. Asked to explain the reasons for not sending requests for cxtension
of time for the implementation of assurances before the due date, the Sec-
retary of the Ministry stated that in June he had issued orfiers for review-
ing the cases of pending assurances to be disposed of within three months
followed by reminders in July and August. The Deparnpent- as such was
very serions that the assurances must be fulfilled within the prescribed
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time but the Department had to depend op the State Govetnmcnts and
since it had been decided to send officers personally to collect the in-
formation from the State which was long overdue.

7. Asked whether there was a cell in the Ministry to look after the
work relating to implemcntation of the assurances, the Secretary of the
Ministry stated that there was a central cel] — o coordination division
— in which the position-about the assurances pending in the Ministry for
more than threc months was reviewed. The necessary information was
compiled in that ccll and was placed before the meeting of the senior
level officers for their comsideration. The divisional heads also discussed
about thesc pending assurances at their own level every month and action
was taken to compile information accordingly. However, in-spite of all

these precautions, some delay had occurred in the full implementation of
the assurance.

8. Explaining the position about assurance given in reply to USQ No.
105 on 17-8-81, the Secretary of the Ministry stated that complete infor-
mation from Tripura had not yet been received. Some information was
received from Tripura as far back as in December, 1981 but that was
not complete. So g number of reminders were sent to that State for

furnishing the completc information. The same had not been reccived
so far,

. 9. Regarding delay in secking extensions of time, the Secretary of the
Ministry stated that es far as USQ 105 was concerned, 9 extensions
had been sought so far., In case of S such extensions, the Ministry
had addressed the Department of Parliamentary Affairs before expiry
of the date of previous extension. But there was delay in the commu-
nication from thc Department of Parliamentary Affairs reaching the Lok
Sabha Secretariat. However, while writing to the Department of Parlia-
mentary Affairs in the matter, a copy of the communication was also
sent to the Lok Sabha Secretariat in some cases. However, it was a
fact that Department of Patliamentary Affairs took some time in sending
the rcquest for cxtencion of time to the Lok Sabha Secretariat. He assured
the Committee that steps would be taken to see that such a Situation would
not recur. In casc of assurance given in reply to USQ. 6909 on 5-9-1982,
the Secretary of the Ministry stated that till September, 1982, no reply had
been received from States of Bihar, Jammu and Kashmir, Madhya Pradesh,
Meghalaya, Orissa, Rajasthan and Tamil Nadu. He had written a per-
sonal letter to the Chief Secretary of these States by name on 4 Scptember,
1982, the relevant extracts therefrom read as follows:

“Since information in this regard was not readily available, an
sssurance wag given to the Lok Sabha. This assurance was
to be fulfilled latest by Sth July, 1982. For want of informa-
tion from a few States including yours, the information in
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respect of your State has not been received in spite of obr
telegrams dated 3 March, 1882, 23 April, 1982, 28 May,
1982, 19 July, 1982 and the D.O. letter of even number o
August, 1982.”

“As the matter has been pending before the Committee on Gov-
ernment Assurances, it is essentia]l that the requisite infor-

mention should be sent to us immediately and telegraphically
and not later than 20th of September, 1982.”

The relevant cxtracts from latest communication sent by them read as
follows: —

“I shall be grateful if you could arrange to send the reply imme-
diately. If no reply is received, by 20 September, 1982,
it will bc presumed that the State Government has no casc
to report and the Lok Sabha will be informed accordingly.”

10. In spite of abeve cothmunications, no information had been receiy-
ed from the States. Tt was, therefore, presumed that the concerned
States had mo information to give. As such, in the foot-npotc of the
implementation statement it had been stated that no information . had
been received from such and such States. The Chairman desired the
Secretary of the Ministry to furnish copies of the correspordence which
took place between the Ministry and these States which the Secretiry pro-
mised to furnish so far as Department of Agriculture was concerned. °

The witnesses then withdrew.

11. The Committee then took the cvidence’ of the Secretary of the
Ministry of Energy (Department of Petroleum) regarding discrepancy in
Hindi and English versions of reply given to USQ. 7065 on 12-4-83.

12. At the outset the Chairman drew attention of the witness to the
provisions of Direction 58 of the Directions issued by the Spcaker, Lok
Sabha under the Rules of Procedure and Conduct of Busimess in Lok
Sabha.

13. The Chajrman pointed out that as many as 56 assurances were
pending implementation so far ag the Ministry of Energy was concerned.
This showed that the work relating to the implementation of the .assur-
ances was not being attended to seriously by the Ministry.

14. The Chairman stated that as per procedures, when a question
was asked in Hindi or English, the answer in Hindi or English was con-
sidered as the main answer. In the present case, the question was
asked in Hindi. In English version on the answer an assurance had
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been glven. In the Hindi version however while an assuranco was given 2
statement giving the information was also appended.

Subscquently, the statement laid along with the reply to the Hindi
‘version was sought to be withdrawn. From the statcmhent appended to
Hindi version of the reply end the statement laid in implementation of
the assurance it appearcd thap there were certain differences in the in-
formation given. The Committeec weanted to know how this had happened
and who was the officer responsible for not checking the answer pro-
perly before it was laid on the Table of the House.

15. The Secretary of the Ministry stated that the Ministry was aware
that the assurances which were given on the floor of the House had to
be disposed of in time. Hc assured the Committee that this would be
looked into and the work attended to properly. He informed the Com-
mittee that there was an grrangement in the Ministry for a regular review
of the pending assurances eand the latest position would be intimated to
the Lok Sabha Sccretariat. )

16. Explaining thc position with regard to the discrepancy in the Hindi
and English versions of the reply to the question, the Secretary of the
Ministry stated that when thc answer to the question was prepared, a
statement was prepared on the basis of information which was available
in the Ministry. This information had not been collected from the States,
but from 3-4 oil companics. The section of the Ministry in which the
reply was prepared felt that the information compiled by them appeared
to be correct. But when the draft aenswer was being put up to the
Minister, the officer concerned felt that perhaps there was some discre-
pancy and the information nceded to be verified again. In order to
save time the Ministry decided that answer to the question both in Hindi
and English version should bc in the form of an assurance. When the
atiswer was semt for translation the statement should have been removed
from the answer but was not removed and that section inadvertently
translsted that also. The mistake was not detected before sending papers
to Parliament and it could only be detected on receipt of a reference
from the Lok Sabha Secretariat on 10 June, 1983. Therefore, 3 commu-
nication on 14 June was sent by the Ministry to the Lok Sabha Sec-
retariat that the statement attached in Hindj version of the answer should
be removed. In following this procedure a discrepancy was found as
therc was a regular procedure for correcting the answers and the proce-
dure ag laid down in para 1.41 of thc pamphlet ‘Procedure to be fol-
Jowed by Ministries for Patdiamentary work’ should have heen followed
by the Ministry. The Secretary of the Ministry expressed his regrets for
the clerical mistake in thc Ministry and admitted that there was certain
laxity in supervision by the officers concerned in this regard.
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17. The Committee felt that when repli i ‘
replies were being sent to the Lok
lS)a»l:bln Secreta:'iat, Ithc officers of the Ministry did not care to check the
apers properly. It was emphasised that such mistakes should not recur
The S;gretary of the Ministry accepted the responsibility and stated that
the ofng:nal statement was never intended to be laid becausc the Minis-
try itself was not satisfied about the accuracy of the statement. The
actual mistake occurred because a wrong copy of the statement

was
attached to the answer to the Unstarred question. ‘

. 1 8.'.The Chairman pointed out that sufficient time was given to the
Ministries to prepate replies to the questions and preparation of answers
to questions should not be taken lightly and casually.

19. The Secrctary of the Ministry while reiterating that o mistake had
occurred duc to clerical error and laxity by the supervising officers ex-
plained that adequate attention was already paid to the preparation ~of
replies to the questions which were received in the Ministry. Within the
time that was available betwecn the receipt of the notices of questions
and the date op which the questiong had to be answered, all efforts were
made to furnish the information that was sought for. It was only
when the Ministry was not in  a position to furnish the information asked
for .in the question, an assurance had to be given. Efforts were also
made to implement the assurances in time. All pending assurances so far
as the Department of Petroleum was concerned were looked into with
utmost seriousness and earnestness and the Department would implement
all pending assurances speedily .

20. Tn reply to a question, the Secretary of the Ministry clarified
that the tesponsibility for the discrepancy should not be fixed on clerical

staff only but higher officers should also be made responsible for the
samc.

21. Attention of thc witness was drawn to recommendation mrade in para
7 of Fourth Report (Seventh Lok Sabha) of thc Committee and the
Committee hoped that the Ministry had already created a cell to look
after the work relating to assuranccs as  per recommendation of the
Committee .

22. To a point raised by the Member whether o question could be
postponed in case the Ministry was not ready to furnish the requisitc
information, it was clarified that an Unstarred Question could not be
postponed. Only a Starred OQuestion could be postponed if a request
was made to the Speaker well in time. Therefore, §peci»a1 care had to

be taken by the Ministry while preparing answers to the Urstarred Ques-
Hons.

The witness then withdrew and the Committee adjourned.




MINUTES
FOURTH SITTING

(1983-84)

The Committce met on Tuesday, 25 October, 1983 from 1500 hours
to 16.00 hours. ~

) PRESENT
Shri Sontosh Mohan Dey—Cha'}man

MEMBERs

. Dr. Rajendra Kumeri Bajpai

Shri Menoranjan Bhakta

. Shrj Bheckhabhai

Shri M. Nageswararao -

. Prof. Narain Chend Parashar

. Shri Ram Lal Rahi

. Shri Daulat Ram Saran

. Shri Chhangur Ram

O ® N AW

SECRETARIAT

Shri N. N. Mehra—Chief Examiner of Questions
Shri J. C. Malhotra—Senior Examiner of Questions.”

2. The Comumitice took up for consideration Memoranda Nos, 48, 49
and 50. Observations/recommendations of the Committec on the Mcm
randa were as under:

Memorandum No. 48: Request from government for dropping of un as-
surance given in reply to Unstarred Question No.

823 on 24 February, 1983 regarding Bndgcs
under ‘Inter-Statc or Economic Importance’ in

Orissa .

3. The Committee notcd that the Ministry of Shipping and Transport
had requested through the Department of Parliamentary Affairs that the
assurance might be dropped on the grounds set forth in their note dated
22-6-1983 from the Department of Parliamentary Affairs, relevant extracts
wherefrom are reproduced below:

“The bridge over river Vansadhara, when comstructed would fall
on a Statc Road and as such thc Government of Orissa

15
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are primarily responsible for its construction. However, with
a view to assist the State Government financially in the con-
struction of this bridge, the Government of India has approved
a loan assistance of Rs. 108 lacs for the construction of this
bridge es a past of the Cemtral Aid Programme of State
Roads of inter-State or Economic Importance during 5th Plan.
As.a matter of policy the loan assistance once approved is not
vevised and as such the excess over and above the approved
loun has to be met by the State Government from their own
Plan resources. The cost of thig bridge has since increased to
Rs. 257 lacs and the State Government has been asked to
convey their concurrence to bear the entire excess over and
above the approved loan from the State Plan resources. This
position wag indicated in the amswer to the question which
has been treated as assurance. Since the excess involved is
quite substantial, the State Government may take some time
to locate funds and convey their concurrence. In any case, no
action on the part of the Government of India is to be taken
till- the receipt of the State concurrence.

Under these circumstances, it is felt that the answer may not be

treated as assurance.”

3.1. After considering all aspects of the matter and reasons advanced
by the Ministry of Shipping and Transport, the Committee agreed that the
assurance might be dropped.

Memorandum No. 49: Request from Government for dropoing of an as-

surancc given in reply to Unstarred Question No.
854 on 25 February, 1982 reqarding inhuman
treatment meted out to Indian Embassy Employee
jn Islamabad.

4, The Committee roted that the Ministry of External Affairs had
requested through the Department of Parliamentary Affairs that the above
assurance might be dropped on the grounds forth in note dated 23 June,
June, 1983 from the Department of Parliamentary Affairs, relevent
extracts wherefrom are reproduced below:

“The Minictry have represented that the Minister stated only the

factual position as it existed then and had no intention to
give any assurance to report back to the House,

On reconsideration the Minister feel that the matter involved is of

a sensitive character and may not be in the public interest
to give the information. They also feel tha: the assurance is
not capable of being fulfilled in the foreseable future,
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In view of the facts mentiotied sbuve dngd ths dificuliied in i '
meatation of the assurance the Committee on Gwmmm
..A.swranm tre roquested for deletion of this item from the:
list of pemding assurences.” ' 4

4.1. After considering alj aspects of the matter und reasons advamed
by the Ministry of External Afinirs, the Committee agreed that the ds-
surance might be dropped.

Memorandum No..50: Review of pending assurances pertaining to variows.
Sessions of Seventh Lok Sabha. ;

5. The Committee considered, in the light of guidelines decided by
them at their sitting held on 11 January, 1983, 21 pending assurances of
various Sessions of Seventh Lok Sabha pertaining to the Ministries of
Defence, Education end Social Welfare and Energy (Details given i
Annexure-I), Observations/iecommendations made by the Commiitiee

Seriatim were as under:

5.1. Sl. No. 1: The Committee noted that after the asiurance wis
given on 30-7-82, it has neithe; been implemented nor any extension of
time had been sought glthough the assurance was required to be imple-
mented by 30-10-82. The Committee decided that the repsesentative of
the Ministry of Defence might be asked to appear befose the Chairmas
of the Committee to explain the presens position about impleinsatatioh
of the assurance and reasons for not seeking emtension of time for imple-
mentation of the assurguce.

§.2. Sl. Nos. 2, 3, 4 and 10: The Committee decided that if thede
assurances werc not implemcnted by the first weck of the ensuing ses-
sion, the representatives of the Ministry of Education and Culture and
Deptt. of Sports might be called to appear before the Committee to ex-
plain the reasons for explaining the present position regarding implements-
tion of thesc assurances, reasons for delay in their implementation and
reasons for not seeking in time exténsion of time for implementation in

some of these cases.

5.3. Sl Nos. 5, 7, 8, 12, 13, 14 and 18: The Committee agreed td
grant extension of tire for implementation of these assurances. The Com-
mittee hoped that thc Ministries concerned would be able to implement the
assurances during the ensuing session of the Lok Sabha.

5.4. SI. No. 6: The Committee noted that Unstarred Question No. 9080
asked on 22 April, 1982 was a follow up question to Unstarred Question
No. 8791 answered on 27 April, 1981 and the assurance given in reply to
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the latter question had already boen implemented on 11 October, 1982.
P Comamittee decided that in view of the fact that the assurance given
is reéply to Unstasred Question No. 8791 on 27 April, 1981 had already
been implemented, the assurance given in reply to Unstarred Question No.
9080 on 22 April, 1982, might also be treated as implemented, the latter
being a follow up question. Members however desired that copies of the
implementation statement might be circulateq to them.

5.5. SI. No. 9: The Committee noted that the assurance has been partly
implemented but no extension had been sought aftcr 8.9.1983 The Com-
mittee decided that in case the assurance was not fully implemented by
first week of the ensuing session, the representatives of the Ministry of
Social Welfare might be asked to appear before the Chairman of the Com-
nilttee to explain the present position and the reasons for not seeking ex- -
tetision after 8.9.1983 for implementing the remaining part of the assu-
rafice.”

). P

-~5.6, Sl. Nos. 11, 19 and 20: The Committec noted that advance copies .
of the implementation statements in respect of these assurances had al-
ready been received. The Committee desired that these implementation
statements might be laid on the Table of the House during the next session
positively.

"~§.7. SI. Nos. 15, 16, 17 and 21: The Committee noted that advance
sien of time for implementation of these assurances. The Committee de-
cided that in case these assurances were not implemented by the first week
of the ensuing session, the representatives of the Ministry of Energy might
be asked to mppear before the Chairman of the Committee to explain the
present position and the rcasons for not implementing these assurances
within stipulated time,

->*The Committee then adjourned.

Liw
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(b) in-how many vases veferred

to.in (a) -were

cases

fresh agreements separately
in each Metropolitan aity-
wise; and

(c) bow can Government justify
this action by keeping occupa-
tion of private properties?

MINISTRY OF EDUCATION AND CULTURE

Catrgory~—A
Unstarred Question (a) how many students were a) to (b) : 4-21982 9-3-1982
No. 3681 dt. registered for M. Phil/Ph.D. information 10-12-1982 31-1-1333
10-9-1981 by Shri programme in Jawaharlal is being collec-  4-5-1983 31-5-1983
Zainul Basher. Nehru University; l:ll and .hv:xl_lr laxble |3-7-|:883 31-7-1

on i} ible g0-9-1983 30-10-1g83
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in due course.
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(ii) Page 11, Para 183 Add at the end ‘and Goiefnﬁent nfai not

have to resort to giving assurances when quesuops seeking in-
formation ahaatﬂtﬁesc matters are asked’. -
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Sports had appeared before him on 4 January, 1984 in his room in Parlia-
ment House for explaining present positions regarding certain pending as-
surances. The representatives of those Ministries/Department assured him
that the pending assurances woulg bg, iggjcmented before the start of next

session and implementation statements laid in the next session of Lok
Sabha. . S A ol o e o e
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APPENDIX
(Vide para a1 of the Report)

{i) Statement showing the position of assurances of Sixth Lok Sabha pending Imple-
- mentation as on' 22 December, 1983, -

Session ‘No. of As- No. of As- No. of As-  Ministry/
surances surances surances = Department
culled out i:ﬁlemcn- outstand-  concerncd

ted/drop-  ing
ped
Second Session, 1977 407 406 1 Law Justice.and
company Affairs
Seventh Session, 1979 975 974 ! ~do-
Total assurances outstanding : 2

>

(ii) Statement showing the position of assurances of Seventh Lok Sabha as on
.22 Decem ;gg :

ber, 1
Session No. of assurances No. of assurances  No. of assurancss
culled out implemented/ outstanding.
dropped

First Session, 1980 - a6 26 — -
Sc(;ond Session, 1980 196 195 1
Third Session, 1980 ' 548 545 3
Fourth Session, 1980 333 332 1
Fifth Semion, 1981 798 789 4
Sixth Session, 1981 373 361 12
Seventh Session, 1981 418 414 4
Eighth Session, ig82 708 768 30
Ninth Session, 1982 429 406 23
‘Tenth Semion, 1982 315 . ag6 19
Eleventh Session, 1983 861 718 143
Twelfth Session, 1983 433 230 203

Total assurances outstanding 443

34
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LIST OF AUTHORISED AGENTS FOR THE SALE OF LOK SABHA SECRE-
" TARIAT PUBLI'CATIONS

sl Nt;. Name of Agent

.. Sl. No.

Naxe of Agent

BIHAR

1. Mjs. Crown Book Depot,
Upper Bazar, Ranchi (Bihar)

GUJARAT
2. The New Order Book Company,

Ellis Bridge,
Ahmedabad-6.

\

MADHYA PRADESH'

3. Modern Book House, i

Shiv Vilas Palace,
Indore City..

MAHARASHTRA

4, M|s, Sunderdas Gian Chaod, -
601, Girgaum Road, Near Princes
Street,

Bombay-2

5. The International Book Servioe,
Poona-4,

6. The Current Book House,
Maruti Lane,
Raghunath Dadaji Street,
Bombay-1,

7. Mjs. Usha Book Depot,
Law' Book Seller and Publishers’
Agents Govt, Publications,
585, Chira Bazar, Khan House,
Bombay-2,

8, M&J Services, Publishers,

" Representative Accounts & Law Book -
Seller, Mohan Kunj, Ground Floor,
68, Jyotiba Fuele Road,
Nalgaum-Dadar, Bombay-14,

9. Subscribers Subscription Savices Indis,
21, Reghunath Dadaji St, 2od Floor,
Bembay-1.

‘TAMIL NADUY

10. The . Manager, M.M. Subecription

*  Agencies, No. 2, 1st Lay Out.
Sivananda Colony, '
,Coimbatore 641012

UTTAR PRADESH

11, Law- Publishers, Sardar Pate] Marg,
P.B. No. 77, '
Allahabad, U.P. \

WEST BENGAL .

12. Mrs, Manimala,
Bu$s and Sells,
128, Bow Bazar Street,
Calcutta-12

DELH]I

13. Jain Book Age‘u:y,
Connaught Place,
New Delhi,

14. J. M. Jain & Brother,
Mori Gate, Delhl,
15. Oxford Book & Stationery Co,

Scindia House, Connaught Place,
New Delhi-1.

16. Bookwell 4, San¢ Nirsnkari Colony,
Kingsway Camp, Delhi-9 i

17. The Central News Ageacy,
23|90, Connaught Place,
New Delhi,

18. Mis. Rajendra Book Agency, IV-DJ|$9,
IV-D|50, Lajpat Nagar, Old Double
Storey, Drelhi-110024,

19. MJs. Ashoka Book Agency,
BH-82, Poorvi Shalimar Bagh,
Delhi-110033, '

20, Venus Eaterpriscs, = .
B-2|8S, Phase-TI,” Ashok Vihar,
Delhi.
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